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Item No.7

231

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Court No. 2)

(Through Physical Hearing with Hybrid V.C. Option)

Original Application No.463/2022
(I.A. No. 311/2022, 1.A No. 46/2023 & L.A. No. 47/2023)

Vipin Nayyar Applicant
Versus

Union of India & Ors Respondents

Date of hearing: 04.12.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: Applicant in Person.
Respondent: Mr. Rahul Verma AAG for Respondent no. 3 & 5.
(Through VC)

Mr. Mukesh Verma Advocate for Respondent no. 4.
ORDER

1. Reply/response has been filed by respondent no. 4-UKPCB vide

email dated 06.02.2023.

2. We have gone through the reply and we find that respondent no. 4
has not adverted to the environmental questions raised in the applicatiori
by the original applicant and even the status of the applications for
consent submitted by the respondents no. 6 and 7 to UKPCB has not
been mentioned. It may also be added here that despite expiry of more

than 9 month subsequent to the filing of above said reply, no further



2 3%in Nayyar Vs. Union of India & Org. {?‘L
5 i

0O.A No. 463/2022
d'f)y the respondent no. 4 to inform this

file
reply/response has been

aid consent applications,
tus of the above s
t the current sta

Tribunal abou
the averments made in the
iti ith reference to
Additional reply Wi
d observations made in the report of the

sent applications be filed by UKPCB within

: e Joint Committee
applications an
and current status of the con
two months through E-filing portal (not through

of searchable PDF/OCR Support PDF (not in the form of Image PDF).

E-mail) in the form

4 Replies to and LA No. 46/2023 & I.A. No. 47/2023 have not filed )

by respondents no. 3 and 5 and respondent no. 4.

-

5. Learned Counsel for respondents no. 3 and 5 and respondent no.
4 seek adjournment for filing of reply to I.A Nos. 46/2023 and 47/2023_

on the ground that copies thereof were not supplied to them.

6. The Applicant is directed to supply thé copies of original
application and LA No. 46/2023 & I.A. No. 47/2023 and documents

attached therewith to respondents no, 3 and 5 and respondent no. 4

7. Replies to LA Nos. 46/2023 and 47/2023 be also filed by

respondents no. 3 and 5 and respondent no, 4 within one month

th -fili '
rough E-filing portal (not through E-mail) in the form of searchable

PDF/OCR Support PDF (not in the form of Image PDF)

8. List for further consideration on 15.01.2024

Arun Kumar Tyagi, JM

December 04th, 50
N 23 Dr. AfI'OZ Ahma_d, EM



. P - TR 124128
/ g ¥ : 233
7 D B |

BT ) g/wotﬁoqo— UHoSNoEi0 US0—2024 &I |} STERT 2024
fawa— 7m0 Wy ERa e = facel ¥ AR go e

HE—a63 /2022 AR @R 999 ARd WO T 9 X

T 04.122023 B TR Y D W F|
ABEY,

T SR AU HrITerd U HEAT 468 / TeI00R0—2023 I 16
fargmR 2023 HT wwaH TEUT B BT e B | D gR1 AN g 7, JR T
Srferae, movr@usﬁasﬁarmHéﬁﬁﬁ%é—ﬁamﬁa@oenz.zozﬂ%
WW%WOWE&HW#WﬁW&HW
ﬂ'@:rr—463/2022ﬁﬁﬂﬁm?wmwzrmﬁﬁ?imm.mzozsaﬁmﬁa
MWWWW@WW/W/WWW$%
fRum 9|

movr@asﬁamﬁw%wﬁaﬁmzﬁwﬁﬁﬁﬁﬂw
ST STRIHRT F QIRAT 1A Nos 46/2023 TF 47 /2023 B a3 e e 8-
1— LA Nos 46/2023 Rifder wfihar &far & ORDER 01 RULE 10(2) RW SECTION 151
ﬁﬂﬂ%ﬁ%lﬁiﬂﬁﬁﬂﬁﬁﬂﬁﬁﬁﬂ,mwiﬁm
#@T—oa$?ﬁquwmaﬁm%{mmﬁmwﬁﬁ$w
¥ fRudfl fry ™ @) awEHa 6 o

2— 1A Nos 47 /2023 Rufder ufsbar wfear & ORDER 06 RULE 17 R/W SECTION 151 q
Tefyg 2 Rt g gRT afigEst § wERE @ B9 § SaREvs e @
SIS HET 1743 / V-2/58 (370) 14/2016 Dated 14-12-2016 Td 1995/V-2-2017-58
(a0) /2014 Dated 29.11.2017 @Y FARN & 2

eleT Saq SR IrEARE @ we # Rl fy W - seiewmiRa
& WX ¥ arazaedr I8 21 Ao v wRa af¥ewer ¥ uferdl dear-03 @
IR ¥ vgwR E ey o ¥ i e weta sftmer @ faftre v fern
ST Y SR R

'\b-
W%@ (5[0) W'ﬁﬂaﬁ-—‘
IRTETS FGu0T T 918 TR e R
qEwIgd |
i——
39 Rrenfelem,
#RP|
I frenfier

=



EARIGE m@m QERIGA |
gem: \o /LQC. -202 & fiw - of e, 2024

99 R, =D

& ARBRIM0) STRRIvE Fgyor fFREw A€ Feg |
TR Age, TR Frm w=Rsw|

FERIP, JOSI0FI0TTOTHA0 SERIE |

T HooT0Se R eI |

o ON=

vy - w0 TS sRe SR ¥ AR T e Wea—4e3 /2022 fafE
quﬁuﬂmgﬁmﬁﬂﬁaﬂgﬁvﬁaaﬁﬁraﬁm
faei 04.08.2022 & TEH H |

SR RAvaE s ey 2, b wgew Sitd wffd g e
mﬁﬂgﬁﬁmﬁﬁmmmzozzaﬁmﬁ%mﬁmwm)
WWW@T@%WW15D&2022$WWWWW
el i, SRS SgEe e o S B e ol _

3 ﬁwﬁavﬁﬁﬁmﬁaﬁmo&zozzaﬂﬁ £

mwﬁﬁﬁmm@%wmaﬁmmgﬁﬁaﬁﬁ\
Wﬁmomosﬁo@foﬁawﬁ:ﬁsﬁ%%ma{mmﬁmﬂmm@m%\
o P — TR |



\

yd :
Y #lo THostlodlo UHeeT / Hewaqel / Wy |
mh%rm’f QBN |

w@r |)  /Tcodiodio—2024 famie) 2 32024
01:— SU faeer), =Rdw|

02:— TR GeRT, TR Frm wfyde |

03— Y, JOSI0dI0TH0T0 SERTGH |

04— VH—H0S0S=gS—J3IR &I |

fosr— A0 WIS sRa aftewer, ¥ fieeht 4 Aifva Ho smag
w463 /2022 fafdm A=R s9m gfaa it sfear 9 wfea
wgad Sird afAfd @7 smear f&ie 04.08.2022 & W A |

IRIT Rvas aeexar & o Ge—10 / T0dI0d0—2024 =i
08.04.2024 HT Hed UBY o, Rram yeawa wwfd @ wgea e s
fai® 04082022 & B9 A W A & MR PR HRAE ¥ 59 FETAd B
I HeM B AT A W I @l Fom) | g o gRT TR geRe B
T SR HIRIATE! /IUTe IR Iy 9% §9 Pied W SUeel e
HRET T 7|

31 ) g PR fbar wrar &, 5 T ek @ e A
;ﬂﬁmmﬁ/mmwmmﬁmwm

|

Herr-—genuR |

5/t
Moke e lict,
uJv L
([ q8eos 9247

,/\w\""‘

ml‘

y



T Sed ITELES ¢ I

L b

i
w59/ GR0dIoT0—TAHE w0~

\j‘ / Y, E L ) \ ;
M. 39 Rrenfrer; \
7\’/ w@w| A &%
/ oX : o ¥
i
/l R, )/
PublL —~T oG 2 —

faqim: 12 el 2024

Rz o ST BRA Afrwvor ¥ e o AT EA-463— / 2022
iy

J
Ry e ¥ IFrE sifw Ry o i wgw Wi
JTeAT faFi® 04.08.2024 B WY ¥ |

wRISY,
a1ie 2024 T§ 93 HEAT 11/ Te0dodo—2024 RS 12 e
aferenvor

— 2024 f&=i® 08

i Wwﬂﬁﬁmmmﬁmw/mc
2024 BT WA TEOT FA

§ dfm o e

F1 P | S EN A0 Wy s
gﬁmﬁﬁgﬁmﬂﬁﬁtm

He—-463— /2022 ARA AR T gfeE P

g ety @t wga e s s 04.08.2022

R B AR W IR BT/ g e SHer #q fréftm fopan T
21 "

Kqﬁaﬂ.mﬁ%mﬁwmmﬁ?mﬂm%m

_ fasie 11 i 2024 ) & EN WEE®

<@ 203/ THOROTO—TTAIE!
. ey, o IREd (o) STETS
2gwigr, erd AfeE, We-
¥ AT g1 TG HEA—463— /2022

(&er=i—1
yawor frn A

arEn fRAiE 04082022

grr @ w gd Wy e
m@mm%@

wnﬁ'qgﬁasrﬁfb‘\"’f
sife gfeay § W WA
W-z)%mﬁaﬁﬂwaﬁwmm
garER faar Tl

) arfdyepor ¥ D

f2id 04.08.2022 & ge A e TN g, TR
SeRrEve wgEv AT

mmmm@ '
ma@ﬁﬁaﬁmﬁ%@maﬁw*{wmzﬁw

(%0)
FeRIAvS el W
| for g1 ©9 § Herd
Gl H
LI




Ko o Ryt s
/m %0/ THINOR0-~ iy Y. fnies 11 ohe 2004
- MWW

TR frr i

TS e ey vy |

- 0 ISP wRer e < Qe T ST We-483—83 /2022

Rty A ¥ e aifos v 3 Wit Wy o wRfy @

e Rl 04.08.2024 B ey 3| :
10/LBC — 2004 Rl 08 st 2024 w1 woerd WOV T W e TR Pred W
Frifer flsar e & 5 wigan wie WY o s e A wgT Al srem
fetie 04.082022 Y e B SRy ded it (o) SeERTrES ST Ptor W @
T3 RIS 15002022 B WIer g Oy e Wor WY WA W, WRORIES AT
frtaor dd Awerge = A o f o) T Wy oiw amear Rk 04082022 W
oY e ax P 3 W srowwmnd wrtea o YR o Th & B W omem
B qora 3 @ R B i erive sl & s arr g ot

" o ey g Préwer smen Rts 04082022 ¥ WY Weet TR W Py

B T M o ol 8 5 g g oriw orear & W 3 iy e oY T e
i Sfe swmd W B Sy s gt o) ~

o -gumR |

wivfR-

1~ Prenfrert wetea, Qe 2 S ¥ WO qemt it
2~ ST e, R Frr b o S % W e Hft

7



FAGE:- Ty fe8 R
¢ BRER U Ry, Rrgr-awoge, RA-249201
C @ Ww-mlmdlhikc:hm = nppﬂlhlkﬂh@lm'“-m ore B iy
R; 0135:243.0015, @: 18003135292
..-.'.....---".'.'.'-’.‘--..l.I.'l-...-..l‘.'....'Illl.l'-.-..-..l."'....'-'l-..-'l-ll-‘

=180 4)kash

- [R P mivde

|
l
|
i
l
|




{

| wEim— 16 /=i%ooeioT0 /202435 famiT— 12.04.2024

| - 0 e SR sfe ¥ W gy s s 463/462/2022 B AT Y
' i Eid 3 f¥n v iy SRR 2 A 08042024 B

| e

s o il

T Rwae AN Eiae TFiT- 203 / THoogo—ToThiodlo IO faatT—
frfeor & W B

1042084 9 ¥ ux A gt S wReEl @ Frieor fw T@L
e /T SuReR & |

’ 2

st A TR TS IRT T S T
mmﬁﬁwtlwmﬁmmwﬁﬁﬂimm
mm«mﬁﬁmﬂmmaﬂW|

enf o i B T b T e v T, R S T R e
Wﬁm%$!ﬂmaﬂmﬂmw&m'ﬁﬂwtmm

oI e @ famr o e 8

o e S ¥}
frm WS m

| YR m"@ W‘mﬁ,



/

/M | - (S

| delt wrafer o JONAL OFFICE
/ IERET oz -ﬁ"':"-.- llll!rlllllllll?!olllllol Control Board
/ g W %W{a-:fmq T 71‘ S E-118, Noru Colony, Dohradun-248001
| ' N
- ey ; _______._ﬁ%—-——‘ﬁ—\ou")-_\\

YATS TN/ SIRNS) / GAoN.aL—66 /2024-26 7 \|1  — 'S8

' R wear,
I Tm g 3w i
frra— 70 g W R ¥ DR T A wer-de9,/2022 R FTR
¥ i W Wi WRAR B aTEn Rl 04082022 B A

i—10/ LBC-2024 f=1is 08, aﬁ%

HEIRY,

Fu SR R wriea Rreamien, deag @ e G ¥ 3w wated
2024, Rl WET ST AR BRT ST R o) wga e RAiw 04.08.2022
%w%m%mﬁww%ﬁmmmﬁmwwﬁ@Wi‘“é‘a““*

e WeY M 2
RS 1211 4]
{ R CE U]
S\
(e1 smrodo FFIR)
&t afreT® (wo)

ARfIR-9Y Rienferd, RS F 9798 TFid §ea—293 / TH0dI0g0-Y-0GN0EI0 Yo~ f¥7i® 14
I, 2024 & g ¥ W) A :
&g e (w0)

f



i = { 24 1 “—;\; :Qo. "Muﬁca’\ﬂ.&,
fisi s S N
%‘%? X T Ry v . Amgm@
'.ﬂ mn SRS 203 INOIA
468, arfodo W, ey A8, Y
i Wb £ Waw. PRk ROV, E-mll  mgkpe @yahoo.com \
W—@Mﬁmﬁmﬁm—nmoza/ IS9§ Rt - Q3 022023
T, .
o e s o o,
86 T 86/2, el Ho-6,
for 7w, wRd
. g - Ao de o e, o o, kde @ Pele o sl e o i
| wief @ wewan 3
TR,

owm e s @ @ orie @ zio-zg%iﬂzﬁﬁ/uﬂ@hmﬁ‘wﬂ—zaonogms
Rei® 07.11.2022 3 o (REW P w g:w) shifr@-1974 B m~33%§§
frwor R . Fodam) sbfem-1981 @ ew-a1 () & aia aRo daEn A "
& oried, degE @ we Reis 07.010023 B SGER B B BRU W@
#ta T 3 i Peie 07.11.2022 F 06.12.2022 T

ferm
e B o 21 '
s ot R o o @ 5 w0-43,500- (6R Yarcld go W & )

foraror fd ferepomn) aﬁrﬁw—wuﬁeﬁw—zsuﬁmgmwﬁam@m) aftferm-1981
& o721 D el A A oAy Few T R e darea @ R o -

/
(CaoB0 weEm)
W whE

oRRf - Al afverd, JavEve e frw W, e @ Eed Wodnes srad

i g i
b e
& 9\%‘ A

-
%’ o S
“ y A e
’ | g/g' 2 %\'9

3
:
g
‘s

/,



e e

T
2%
/\g% Um'akhamg -
e “. n control Board
/ ”

Gaur:
468, IT Pa 2 Davi Paryayaran Bhawan
s rk, Sahastradhara Ro:;:;ehra pun (Uttarakhand)
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7 Date: 07] 11.2022
To, l
M/s Hotel Ganga Forest Viow, |

86 and 86/2, Gali No.-8,
Veerbhadra Marg, Rishiketh,
Directions under Section 33({A) of ' on) Act-
= Wa
1974 and Section 31(A) of Alr (Provention arg Gontro =1981
WHEREAS, the Central Governmen tion and Control
- as made the Water (Prevention .
of Pollutioh) Act, 1974 and Air (Prev'g::tlon :n: g‘ﬁnuon of Pollution) Act, 1981; and
r obtain consent t from the
T otk and o establish and consent to operate

WHEREAS, as per Section-25 of the vention a
Act, 1974 and Section-21 of the Air (pr"l'?;?fuﬁi'ina Control of Pollution Act, 1981
as amended, it is the mandatory requirement for any industry plant, operation Of
process, or any treatment and disposal system or any extension of addition thereto,
which is likely to discharge sewage or trade effluent into a stream of well or sewer or on
land; to obtain prior Consent from the Board; and

WHEREAS, for the purposes of protecting and improving the g ¢
preventing and abating environmental pollution, the standards for discharge of

environmental pollutants from the industries, operations or processes, have been
specified under the Environment (Protection) Rules, 1986; and it is mandatory to every
industries, operations or processes to keep their effluent quality within the specified

norms; and
WHEREAS, in compliance of the order passed by Hon'ble NGT on dated 05.07.2022 in
O A. no. 465/2022 (L.A. No. 157/2022) Vipin Nayyar Vs Union of India & Ors., inspection

of Mis Hotel Ganga Forest View, i

nd Control of Pollution

uality of environment and

Rishikesh was carried out by the joint commitiee on

dated 04.08.2022 and made following observations :-
i mm.mmmﬁ!do-aw,mmm|52.46M.W&Mmm
22715 @bz, gE@ 108.27 Wil 1 yaA @ 118.88 whiz Rt %1 Rem dror a0, Ao s
o g, -, R, e 12 R ufkm 21 ‘
» Pefem & dum wan 7 5 M/s Hotel Ganga Forest View ® dun i w8 a5 dm @y & 25
afiu & agfin o o i A ame fafla B :
3 sm ad i M/s Hotel Ganga Forest View @ 3 g 28 2 udh ) @ HFL of River Ganga at
g;l(g Site 335-50 MSL 21
4 7 §anwz,mmmmssmegmmamammma
zmwzﬁrzammumcmlmmﬁﬂzhéz%mtgmmm%mmmaﬂ
5 @ & g d fgs ddm @ Rixe e @ 3w e & e
w foalu B o, R
m%ou‘»zvafiﬁhgﬁwrbgﬂmMWMWQ,MWMW?;@W%
:rr? ?i;m 3w g fom o, B w ang 3@ =i W T ar 20-WPMS No. 299/2022 3
wln 3a Rais 01.02.2022 3 g wafeas wad 7@ 3 WA g ‘.
{ .cont page-2



: i Rt Bem & vy, O
Rl g e a6  ant A 02 wollo Zv " /
f R PR i Raahodosgone & Wigfi mm t Y
tel has violated .
/& SUCH, it is evident from the above observations that ::‘:n;‘ oAct, 1974 and ‘R?r \(
-ovisions of Water (Prevention and Control of Po““en *iad thereafter and is
/fpmventlon and Control of Pollution) Act, 1981 as ﬂ'B"L )

0
. ?peraﬁon without obtaining consent to operate of th wotion 33(A) of the

i/ d under S th
/" NOW THEREFORE, in exercise of the power conferre on 31(A) of the Air
/ w:ter (vaer‘fﬁon and Control of Pollution), Act-1974 3"‘:\:::%,“,1 approval of the
(Prevention and Control of Pollution), Act-1981 as 8me
competent authority of the Board, you are directed : ue of this notice to the
1. To Show Cause within 30 days of time from las under the provisions of
undersigned, why your hotel not be closed dOWRZ o ¢ipye your power
above Act and concerned authoritles be directed t©
and water supply. :on of T 1,500/- per day
2. To Show Cause why not Environment COW
shall be imposed on the Unit for violation Of Env
compliance of the directions.

(S.P.Subudhi)
Member Secretary.

Copy to -

1. DistrictiMagistrate, Dehradun for kind information please.
}/Regional Officer {I/c), Uttarakhand Pollution Control Board, Dehradun
for information and necessary compliance.
3. Guard File. .
/
)t
Member S,e%tary
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2022 (LA No. 157/2022) Vipia
i : L4 % M/s lotel

ww e sRw s o Dfry

Nayyar Vs. Unlon of ludis & On-?'mm:" 08.052022 4
e Gangn Forest View T Cafe M e ot Cale B ¥ PHOTLE 5 e

owlan Reaw o vy pRa g 4@ AN qtom-463 /2022 (LA. No,
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I+ Dirocior, National Mission for Clean Gunga
chal Region

2. Member Secretary, STIAA
3- Reglonol Di'fwlof. Central Ground Waier oard, Uttarn
4. Managing Director, U.J.V.N. Lil. Dehiradun,

Uy mﬂu T “ X

5. District Magistrate, Defirmdun
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Fua Aol i@ (SHIAA) Jeriweg 1:21 i aifirgfa 16l B B e

i
"1 Sh Shailendm Singh Negi, SDM. Rishikesh
2. Sh. Faiz Ullah Khau, Enforvement Cooudinator

Officer (Legal NMCG)
3. Dr. Vikus Tomar, AH-CGWI- UR Dehradun
radun AEE, UKPCD

4. Sh, Sanjecv Lohani, G.M. UIVNI. Ld. Deh _
s, Dr. R.K. Chaturvedi, Regional Officer, Sh. Rukesh Kandari,
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UJVN LIMITED K

i (A Gowt. of Uttarakhand Enterprise)
RIERIT, SO WU TR WA, AT Proi, JeNIg-248001 IO 0135—2531020 BTH: 01352530684
General Manager (Civil Maintenance) “Ganga Bhawan”, Yamuna Collony, Dehradun—248001 Phone: 0135- 2531029, Fax: 0135-2530684
CIN No. 40101 UR2001SGC025866
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI

RESPONSEAFFIDAVIT
ONBEHALF OF

INDEX
IN

UTTARAKHAND POLLUTION CONTROL BOARD
(In response to the order dated 04.12.2023and 15.01.2024)

Original Application No. 463/2022

in

Vipin Nayyar Applicant
Versus
State of Uttarakhand & Ors. - Respondents
SI. No. Particulars \ Page NoJ )

1. Index \ 1-1 J

[ 2. |Response Affidavit | 2-8 |
3. Annexure No. 1: Copy of CCA order dated 9-12

[ 22.07.2023. \ X
4. Annexure No. 2: Copy of CCA order 13-16

F dated 13.02.2024. \ J
S. Annexure No. 3: Copy of letter dated 17-17

F 26.12.2023. \ j

Annexure No. 4: Copy of letter dated

31.01.2024 along with inspection report.

|

Dated:

March, 2024

Advacate
(Counsel for the UKPCB)
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IN THE NATIONAL GREE

RESPONSE AFFI

[BUNAL, NEW DELH;
DAVIT

TR

ON BEHALF OF

UTTARAKHAND POLLUT[ON coO
n
(In response to the order dated 04.12.2023a

NTROL BOARD
d 15.01.2024)

in

Original Application No. 463/2022

Vipin Nayyar

State of Uttarakhand & Ors.

1, the above-named deponent does

on oath as under: -

Applicant

Versus
Respondents

AFFIDAVIT of Dr. Raj Kumar
Chaturvedi, aged about 51 years,
S/o Shri Ramswaroop Chaturvedi
Presently posted as Regional
Officer, Uttarakhand Pollution
Control Board, Regional Office,
Dehradun.
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Deponent

hereby solemnly affirm and state

1) That the deponent is presently posted as the Regional Officer,

Uttarakhand Pollution Control Board, Regional Office, Dehradun
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duly authorizcd by the computent authority to sign and
swear the instant affidavit,

and is

That the Hon'ble National Green Tribunal vide order dated
04.12.2023 was inter-alia pleased to direct Uttarakhand Pollution
Control Board as under: -

“...2. We have gonc through the reply and we find that
respondent no. 4 has not adverted to the environmental question
raised in the application by the original applicant and even the
status of the applications for consent submitted by the
respondents no. 6 and 7 to UKPCB has not been mentioned. It
may also be added here that despite expiry of more than 9 month
subsequent to the filing of above said reply, no further
reply/response has been filed by the respondent no. 4 to inform
this Tribunal about the current status of the above said consent

applications.

3. Additional reply with reference to the averments made in the

applications and observations made in the report of the Joint

Committee and current status of the consent applications be filed
by UKPCB within two months through E-filing portal (not
through E-mail) in the form of searchable PDF/OCR Suppert
PDF (not in the form of Image PDF).

”»

That in compliance of the aforementioned direction, inspection of
M/S Ganga Forest View, Veerbhadra Road, Rishikesh and M/S
Hide Out Café, Barrage Colony, Koyal Ghati, Ganga Vihar

B
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I w2rc7c;gicd out by officials of Rexi%ar
hikesh WeT6

" 12 observations are
COIOtW‘D hradun on 05.01.2024. Unit wise N
Office, De
follows: |

{har Colony, Rishikesh:

A. Hide Out Café, Ganga Vi

ili.

ii.

il

iv.

Café is having 45 seating capacity.

6 is being di through
Wastewater generated from café is being disposed g

sewer line.

The unit has obtained Consolidated Consent &
Authorization from the Board with validity up to
31.03.2027. Copy of CCA order is being marked and filed

as Annexure No. 1 to this affidavit.

M/S Ganga Forest View, Veerbhadra Road, Rishikesh:
Hotel is having 11 rooms and 1 restaurant.

Wastewater generated form hotel is being disposed through

septic tank/soak pit. No wastewater is discharge outside the

premise.

The occupier of hotel has submitted environment

compensation of Rs. 43,500 to this office.

The unit has obtained Consolidated Consent &
Authorization (CCA) from the Board with validity up to
30.09.2024. Copy of CCA order dated 13.02.2024 is being

marked and filed as Annexure No.2 to this affidavit.
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Copies of letters drg‘gzglz 2023 & 31.01.2024 along with
inspection reports are being marked and filed as Annexure No. 3

& 4, respectively, to this affidavit.

That further, the Hon’ble Tribunal vide order dated 04.12.2023

was inter-alia pleased to direct as under: -

4. Replies to and 1. A No. 46/2023 & 1.A. No. 47/2023 have not
filed by respondents no. 3 and 5 and respondent no. 4.

7. Replies to I.A Nos. 46/2023 and 47/2023 be also filed by
respondents no. 3 and 5 and respondent no. 4 within one month
through E-filing portal (not through E-mail) in the form of
searchable PDF/OCR Support PDF (not in the form of Image

PDF).

S) That in compliance to the above directions, reply to the I.A. No.
46 of 2023 is being filed by means of this instant response

affidavit:

i.  That the contents of the paragraph no. 1 and 2 of the said L.A.

are matter of record.

ii.  That the contents of the paragraph no. 3 to 5 of the said I.A.
are admitted only in so far as they are a matter of record.

Anything contrary thereto is vehemently denied.

e
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Further, in compliance to the ab

281 of the said LA, d,

raaraph 1O f

nedent and hence do not ¢y

nteits of the p?
j respo

cring! respondent.

That the &0 .
pol pertain 10 {he answe
s Answ
ply from the &7
for any reply .
7 of the said 1.
That the contents of the paragmph no
ha

. admitted and hence denied. | d
agraph no. 8 of the said L.A. do

ar
pondent and hence do not call

That the contents of the p

not pertain to the answering res
i t.

for any reply from the answering responden

ove directions passed by the

" Hon’ble Tribunal, reply to the LA. No. 47 of 2023 is being filed

by means of this instant response affidavit:

iii.

iv.

That the contents of the paragraph no. 1 and 2 of the said L.A.

are matter of record.

That the contents of the paragraph no. 3 to 5 of the said L.A.
are admitted only in so far as they are a matter of record.

Anything contrary thereto is vehemently denied.

That the contents of the paragraph no. 6 of the said I.A. are

matter of record.

That the contents of the paragraph no. 7 of the said LA. are
wrong, false and denied. Any insinuation directed against the

answering respondent is vehemently denied.
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v. T i zc
hat the comclza paragraph no. 8 of the said 1A, are

denied. The applicant has failed to present the grounds on

Wwhich the G.0. should be declared as invalid.
Vi, That the contents of the paragraph no. 9 of the said I.A. are
denied. The [nterlocutory Application may change/alter the
nature of the case and at this stage, allowing the said LA. is

not tenable in the eyes of law. Hence, the said I.A. deserves
to be dismissed.

vil.  That the contents of the paragraph no. 10 of the said L A. is

not admitted and hence denied.

viil.  That the contents of the paragraph no. 11 of the said L.A. are
denied. It is reiterated that the I.A. may change/alter the

nature of the case and at this stage, allowing the said L.A. is

not tenable in the eyes of law. Hence, the said I.A. deserves

to be dismissed.

7) The deponent is a responsible Government servant having the
highest regards for the Hon’ble Tribunal and orders passed by
them. The deponent has always made his sincerest efforts to carry

out the orders passed by this Hon’ble Tribunal in its letter and

@".——

Deponent

spirit and shall continue to do so in the future.

Verification: -

I, the deponent above named do hereby solemnly affirm and

verify that the contents of the above response affidavit are true to my

fo=—
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nd nothing material hay bg" PR

[

ons are further true as per jeg,.
nd correct. So help me God,

vis v fi a
g knowledge. No part of it is false

; concealed there from. The legal iqumeSSl
“i advice received and belicved to be true &

on 1 §.. of March, 2024. o

f) Verified al.....ovovvivniees
Deponent

Solemnly affirmed before me on this day of March, 2024 at Dehradun

at about AM/PM by the deponent who has been identified by the

aforesaid person.
7g; Ihave satisfied myself by examining the deponent who understood the
contents of this affidavit.

The person has signed in my presence on the affidavit.
This affidavit is sworn before me b

Shri
who is identified by Sthary"--'

at Dehradun oN.eeceacccenncacconn--.

(ngh Negi)

Advocate & Notary, Dehradun



Annexure-1
uEpec)

1 "

i ’ LI FE o m - Regivnal Office

\', i \ m} - ”\\%:: g F_l;r’l;kh("l(l Poltution Control Board

> / Llr@sty(e o 2 ;‘ y Neliru Colony, Delira Dun

\ {< -mail : roueppeb@gmail.com,
Phone N0.-0135-3593200

~5/

Environment: S

e i
NE CARIH GNE ramILY - anE Puvme

UKPCB/ROD/DDN,/©

~ CB/RO.I')/])])N./C(m-I935 202324/ Wy 68y
- Date: 22\e7) |23

REGD. POST
l\:lls Café hide out Restauran(
é::m, B\?ilrl-aj Road, Koyal Ghati
nga Vihar colony, Rishikes
Distt. Dehradun a ' feilesan

Consolidated C L to O

. ¥ 2 .and Authorisation hercinafter refereed to as the CC
g‘é“::::“:;“::llgﬁ:ﬁ:l &\xtullmrw::\l'um) (Renewal) under Section-25 of the “Water (l’rcvcnt'ﬁ-?n
Pollution) Aet l9m“n) IdL', 1974- and under Section-21 of the *Air (Prevention & Control of
M 8 ’ .an Authorization under “Rule-6(2) of the “Hazardous and other Waste
anagement and ‘T'ransboundary Movement) Rules, 2016” notificd undeér “Environment

> :
(Protection) Act, 1986™ as applicable (1o be reforred hercinafier as Water Act. Air Act and HIW
Rules respectively), i

‘ Application No, 4052625 Dated : 17.052023

(:CA.is hercby granted to M/s Café hidé oot Restaurant at located 232";/.4,4l¥;|7ira7j- RO;II\;;.&
(.hau,'(.anga Vihar colony, Rishikesah, Distt. Debradun subject to the provisions ol the Water
Act, Air Act and the orders that may be made [urther and subjeet to following terns and conditions :-

1. I'his CCA is granted up to 30.09.2027 and valid for manulacturing of lollowing products
with Capital Investment / Net Assets Values * 335.0 Lakhs:-
| s. LastCCA | T Present CCA (Renewal)
No. Operation of I ~ Operation of
1 Restaurant having 45 Nos. Restaurant having 45 Nos.
| l siting capacity siting eapacity

| 2. Specific Conditions under Water Act:
‘ (i) The daily quantity of efflucnt discharge (KLD) :-

- " Last vCCAAF 1. ~ Present CCA (Renewal)
T'rade Effluent | __Nil . . Nil
Sewage 0.2 KLD 0.2 KLD

(i) Trade Effluent Treatment and Disposal : NIL.,

(i) Sewage Treatment and Disposal: The applicant shall provide comprehtmsive treatment
through Sewer Line ol domiestic waste water as per norms and ensure disposal.

(iv) The treated cffluent shall be reeycled to the maximum extent 10 achicve Zero Discharpe
and remaining treated effluent shall be sent to CliTP/reuse in gardening/land disposal and
the same has to be maintained continuously so 4s (o achieve the quality of the treated
cffluent 1o the following general and specific standards as prescribed under Eovironment
(Protection) Rules, 1986 and applicable to the unit from time-to-time :-

I | pll . | Between | 551090 |
"2 | Suspended solids. Not to exceed 100m/l \
3 BOD (3 days 27°C) ~ Not toexeeed 30 mg/! \
4 1COD ‘ Not taexceed | 250 mg/l |
5 | 0il & Grease : Not to ¢xceed | 10 mg! ‘

Calé Hide Out Restaurant. D.dun 9 s |-
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<0G | system ¢ NN
" - . chensive control sy Cong; D
3. Conditions-undcr Air Act ® - iaggall 4 z.omp_lb]lcmlion of cmissions and 0\\1 : Q
o icant shall use following rence 10 861 is 0 the ik
(i) I'heapplicant ST 2 T 0 quire - e level of pollutan ¢ foliow,,
of control cquipment 85 ‘l-nuous'ly 50 as 10 achicve ! A\
\ gl ame contll Sly [ .
and maintain the same cof J—— T
. — 1 R cmission . Missio %
standas. o] stack | Type Fuel l‘(E, trol slandar:l‘
s. | Stack attached with | Sta p Quantity -on s
No height | @ KLD/ Equipment not to
' vy | Fuel MTD exceed
l 10 | Diesel |- Stack ) -
DG sagskvay | L i »
e | B, By (rol equipment. production has to

y of air pollution con i tion as.
&th}'/v Bo:rd has 10 be intimated byfayplmne. email with
d immediately.

) should be controlled
bicnt nois¢ slundards.
|, Commercial. Resi

In of stoppage of functionin,
be stopped immediately and

a report in this regard (o be dispatche ' .
by providing an acoustic

for night and day time as

(i) Noisc from the D.G. Sct and other source(s
dential, Silcnee) which are

enclosure as is required for meeting the am
prescribed for respective arcas/zoncs (Industria
as follows :-

Standards | Industrial Arca C()m_ﬁic;éiﬁerga _l{c_si_d_crplial/\rea Silence Zone
for Noisc| Day | Night | Day | Night | Day Night | Day | Night

{ level in | lime time_ time time | time | _time | time | time

| ab(A) teg | 75 70 65 55 55 45 s0 | 40

Day time . from 6,00 a.m, 1o 10.00 pn.. Night time: from 10,00 p.m. to 6.00 am.

4. Conditions under [IW Rules :-
(l) Numbcr of authorization and date of issuc :
(ii) The Factory Manager of M/s Café hide out Restaurant is hereby granted an authorization
.. looperatca facility for collcction and storage of Hazardous wastes.
(iii) 1“1-0 authorization is g'mmcd to operate a facility for gencration, collection and storage ol
hazardous wastes within factory premises for following eategory of wastes.

[ S.No. ‘Catcgory ‘Quantity of Waste for which " Mode of Disposal
(Schedule- & authorization is being issued

I, Schedule-l) | (MTA)
) _l- . Scly:zz_dqlc I si_ | L.ooMT Store mM_S _Drumr.VRccycl_zﬂ;lrc
(iv) Thc authorization shall be in force for 30.09.2027. o o

(v) The authorization is subject to the conditions stated below and the such conditions as may be
specified in the rules for the time being in forec under Lnvironment (Protection) Act. 1986.

Terms and conditions of authorization:
(i) ‘The authorization shall comply with the provisions ol the Environment (Protection) Act.
1986, and the rules madc thereunder.
(i) The authorization and its renewal shall be produced [or inspection at the request of an ofTicer
authorized by the SPCB/PCC.
(iii) The person authorized shall not rent, Jend, sell, transler or otherwise transport the hazardous
wastes without obtaining prior peemission of the SPCB/PCC.
(iv) Any unauthorized changes in personncl, cquipment as warking conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v) 1t is the duty of the authorized person fo take prior permission of the SPCB/PCC to close

down the facility.
(vi) An application for the rencwa

rulcs. y
(vii) The unit shall eomply with- any other conditions $

MoliF or CPCB/SPCB from timc to tinie.
5, ‘This CCA is valid lor Operation of Restaurant only.

| of an authorization shall be made as laid down under these

pecificd in the guidelines issued by the

P

Café Hide Out Res@aurant, D.dun 16



Gompulsory documents to be submitted b2 8 6

@) Ananual return in F ¥ the Industry/Unit -

e orm-4 and W g
and "Third Party Audit Ropor‘l).vasm Disposal Manifest in Form-10 under HW Rules

@) Environmen C i
t Statement in Form-V: of Environment (Protection) Rules, 1986.

(ll*‘i’) Q‘ uar L(.‘.lly eomplmncc report of the CCA pll()lo lal’h of Ll‘
1
e s gr /

Unit has-to apy g ¢

St ?Elll?o[r“?:yr:::xl OI}S‘CA well in.advance of 60 days ol expiry of this CCA.

COA. cs the right to change/medifly/add any time any condition of this

Unit ha i

bl sr:,i‘:_’mpbf W}lh ‘thc other general conditions as annexed herewith. Non compliance

bty provision of this CCA and pravisions of the Water Aet, Air Act and UW Rules will
S in legal action under the aloresaid Acts and Rules.

Regional Officer (Ue)

Copy to: Member Sccretary, Uttarakhand Pollution Control Board, Dehradun for kind

~

information pleasc. . A

Regional Officer (/e)

. Anpexure
Specific Conditions: (S’v__ \/
of financial ycar so that fee

1. The applicant shall submit audited balance sheet of the unit, at the end of ca

submitted by the applicant could be asscssed.
2. A solid waslc generated from the hotel has to be disposed in manner so U
bodics/ground water/soil etc. docs not take place.

3. Th
sta
4. Ih
5. Ha
co

6. The hotel shall strictly adhere with the specific and
stipulated conditions may attract legal aetion under the prov
(Protection) Act and Rules made thereunder.

7. Th

hat contamination of surface waler
¢ hotel shall take adequatc measures to control of noise from its own gource 80 45 10 comply with the
ndards as may be applicable. )

¢ hotel shall develop green belt within the premises.
otel will ensurc that its kitch astelagro waste (biodegradable waste) will be dispesed through

mposting.

general conditions issued with CEA order. Any violation of
isions. ol Water Act, Air Act and Environment

¢ hotel shall cnsurc all safety micasures and shall undertake periodical ‘assessment by the competent

authority.
8. Hotel shall not carryout processes which are restricted in Dodn Valley.

9. Th

is consent is valid for Opération of Restaurent having setting capacity 45 Nos. only. If any change in

hotel unit, must be obtained CTE/COP as.per rule.
10. The solid waste shall be disposed as per Solid Waste Management Rule2016.
11. The waste water gencrated from the hotel should be treated and disposed ag per norms applicable.
12.'The time to time direction issued by Hon’ble Court, MoEF CC, State Government, CPCR, SPCB will bé

applicable on the hotel.

13. Lan
hot

1d use of the hotel should be proper and valid as per the acfivity. In case any time if it is found that the

el is not having the valid d ts this ( may be reve

ked

14. In case of any complaint received against hotel and found correct, this CCA order may be revoked.

General Conditions:

[. The
from

applicant shall get analysc the samples of effluent/emission/hazardons wastes a1, least onge in & three month
1 the laboratory recognized by the Moli&1 and shall report to the UERPPCH.

2. 'T'he applicant shall however, not without the prior consent of the Board bring into use any new or altered. outiet

3.

4.

for 1l
Irea
shall
The
cond

he discharge of effluent or gases cmission or sewage wasic from the unit.

ted waste waler and domestic waste water shall be disposed jointly at one disposal point. The applicant
provide discharge measurcment cquipment at final disposal point,

applicant shall strictly comply with conditions of this CCA and submit compliance report off stipulated
itions within 30 days of reccipt of this CCA. If, &t any point of time, it is found that the industry is not

Café

Hide Out Restaurant, ).dun 1 -3-
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. 1ion issued by the Board, legy :
Z&Zainn/mslru‘-“o" m(fz -
ns or any A

ying with stipulated c:nndilm - G : 54
npphwm.d hous® ki . Ll 58 poinls. Alt-Pollutioy o

ted entry to 1

i jtoring ©
[miszfl;ftl)l:c ﬁme of inspuct‘ion to‘ !
nflorescen act or event, such emis !
formation shall be mporlcd‘lo‘ D
trol cquipment. the productio

compl
be initiated against lhc‘ ;
s 'l‘hcapplicantshanmummm gfw :
6. The industry shall provide uninferrup
cquipment and stack for smooth sm?\p
7. The industry shall provide “Inspection B
8. Whenever due to any accident or other u :
in excess of standards laid down, such. in :
concerned offices. In case of failure of pollution con . |
be stopped with immediate clfect. e emittedsthrough designated ch’lmﬂ.e}’/\‘ilﬂck (:mly,
9. The industry shall operate in & manner 5o that all emissions be it o 'by reoron o inustey, it sl
10.1n case of any damag to the agriculture productivity, humanv l‘labllld-llon d ;uch B ol st
be imperative 1o stop production in the industry with immediate chfc‘ and su O s st decidad by the
Board’s offices. 'The industry shall be liable to pay compensation also in S

All valves/pipc
ho §TPSAETP?
[cfficiency @

s inlet aird outl '
{ pollution contl'ol,lncfxsurcs.
the Board’s officials.

ion occurs or is apprehended o og,
he Board's offices and all oty
process connected 1o it shay

Competent Authorily. ) y -tion types production
11 The applicant shall apply before the 60 days of expiry of CCA or any change in pro'duc}mn. lyP'L: opr':lil;::ilon
capacity/manulacturing process/capacity enhancement etc. or any change in cffluent dlibeinge: poil h
point,
12.The Board reserves the right to revoke/add/modify any stipulated condition issucd along with CCA. as may be
nceessary., .
13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of thc Board.
14. Any unauihor'izcd Change in personnel, cquipment ‘as working candition as mentioned in the application by the
" ::c_!s::n z:;nhorr/_cd sha}l constitute & breach of his auttiorization. (.
,é lh’: : :;Th(:jr?/ ol !hg au{hprmcd person (o take prioi pcr_ﬁy’,wiejvof the Bos rd to close-down the (acility.
i L tzatien is valid for temporary storage of [Mazardous Waste-within premises only.
17. bl {1_cnau(f‘1$r|(rd u{;cucy shall ensure l!wl oq-l[ne data with regard o quantity and nature of hazardous chemicals
cing use i the plant as well as air emission and w generated within premises is displayed on Display
Br{ard of size 6x4 feet out side the main [factory gate within premiscs. ‘
18.1t is duty of the authorized person to take prior permission of ,lﬁis Board to clesc and cleanup the lacility for
treatment. storage and disposal of hazardous waste. ’
19. I'he applicant shall maintam record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
_or belore the 30 day of June l'oll()\ving to the linancial-year ta-whigh that retarn relates.
20.In case of any aceident. complete details in the light ol* Foimi-14 of the Hazardous Rules shall be submitted 1o
this Board at the carlicst. '
21.In no case any hazardous waste shall be disposed off en land, in-any driin, or into any water stream. All spillage
must also be safely collected and stored. ) -
22. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chiemical analysis of hazardous waste sam ple and report to:the Board. ’
23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not reaet with the waste contained.in it.
24. The storage area should be fenced properly and Sign/Netice Board indicating ‘Danger’ and *Hazardous® shall be
displaycd at appropriate position both in Hindi and English.
25, The industry shall store non-ferigus metal waste, used. oil/spent oil waste in‘sealed drums placed on impervious
floor under covered shed, Iazardous waste if required shall be sold only to Registered Recyclers/Re-

processors. _ )
26.1n casc of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board. .
31/,_-\*-’

Regional Officer (1/c)

2
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Annexure-2

\‘ R .
NUA 'zgh Regional Office
‘ ‘ I v Xz Uttarakhand Pollution Control Board
} 0 TR apay inuiy E-115, Nehru Colony, Dehra Dun
N Elfe_style For X E-mail : roucppeb@gmail.com,
nvironment ., =g Phone No..0135-3593200
7
¥ ,‘,//
9, UKPCB/ROD/ C K
V{/,. on/DDN.QOBN 202324/ L2T) — (A Date: \3|0M\ 24
Yy REGD. POST
To,

M/s Hotel Ganga Forest View
V}rbhadra Marg, Rishikesh
Distt. Dehradun.

Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention &
Control of Pollution) Act, 1974” and under Scetion-21 of the “Air (Prevention & Control of
Pollution) Act, 1981” and Authorization under “Rule-6(2) of the “Hazardous and other Waste
(Management and Transboundary Movement) Rules, 2016” notified under “Environment
(Protection) Act, 1986” as applicable (to be referred hereinaficr as Water Act, Air Act.and HW
Rules respectively).

Application No 3281035 Date 05.12.2022

CCA is hereby granted to M/s Hotel Ganga Forest View at located Virbhadra Marg, Rishikesh
Distt. Dehradun subject to the provisions of the Water Act, Air Act and the orders that may be
made further and subjcct to following terms and conditions: -

it This CCA is granted up to 30.09.2024 and valid for manufacturing of following products
with Capital Investment / Net Assets Values * 82.0 Lakhs:-
S. Last CTE Present CCA (Fresh)
No. Operation of Opceration of j
, )| Hotel Rooms | 11 Nos.
o] Restaurant l 01 No.

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD) :-

Last CTE Present CCA (Fresh) J
| Trade Effluent - Nil |
r Sewage 3.8 KLD 4\

(i) Trade Effluent Treatment and Disposal : NIL.

(iii) Sewage Treatment and Disposal: The applicant shall provide septic tank and soak pit for
comprehensive treatment and disposal of domestic waste water as per norms.

3. Conditions under Air Act :-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :

S. Stack attached with Stack Type of Fuel Emission Emission
N height Fuel Quantity Control standards
0 M) KLD/MT Equipment not to

D exceed

L |
13
Hotel Gaanga Forest View, Rishikesh, D.dun -1-




N
oSS
! equi o @\3 @@
; lution control equ iPrnent, pr O
ioning of air pol o og (IS
In case of stoppage of functio y 4 has to be intimated byfar/phone,‘: T
to be stopped immediately an ; e immediately. "
a report in this regard to be dispatc ) should be controlled by Providing ..
T pe ther source(s) should i
(i) Noise from the D.G. S:tfzrrldm‘;e ting the ambient noise standards gpntri:lgh;ﬂand da;:;:\“\
enclosure as s requnr_ee areas/zones (Industrial, Commercial, Residential, Silence) Whigy ‘
prescribed for respectiv &
as follows :- : &P

Standards | Industrial Area |Commercial Area Residenﬁ’l"}i:hl;ea Is):l;nce ﬁ:":ne
for Noise Day Night Day Nigl’ll Dﬂy : ght

level in | time time time time time t:ge tisn(;c u:‘,)e
db(A) Leq 75 70 65 55 55

Day time : from 6.00 a.m, to 10,00 p.m., Night dme: from 10,00 p.m. to 6.00-a.m.

4. Conditions under HW Raules :-
(i) Number of authorization and date of issue : Lo
(i) The Factory Manager of - —— is hereby granted an authorization to operate a
... facility for collection and storage of Hazardous wastes.
(iii) The authorization s granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes. '

Category Quantity of Waste for | Mode of Disposal
(Schedule-1 & which authorization is
Schedule-IT being issued

((l'v) Tll;e authorization shaj) be in force for WSiisienne
v

The authorization js subject to the conditions stated below and the such conditions as may be
specified in the ryleg for the time bein

g in force under Environment (Protection) Act, 1986,
Terms ang conditions of o
(i) The authorization shall com i i Cti

1986, and the rules made thereunder. (P"O‘“t“m) et

( ’) Uthonutlo“ and 1ts renewal s| all be roduce fol mspec on af quest o
1 'he al ] h: d t] tthe request f an omcer
authol 1zed by the SP CB/P CC. i l

¢ rencwal of an authorization shall be made as laiq down under these
rules.

(vii) The unit sha]l comply with any other conditions specified in the guidelines issued by the
MOoEF or CPCB/SPCB from time to time,

5 This CCA is valid for Operation of Hotel & Restaurant only.

6. Compulsory documents to be submitted by the Industry/Unit b

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report. )

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area. . .

Unit hars to apply for renewal of CCA well in advance of 60 days of expiry of thlz CCA. .

8 Competent Authority reserves the right to change/modify/add any time any condition o

CCA.

N

ohi 4.
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Unit has.ta com i
comply with the other general conditions as annexed herewith. Non compliance

of any provisien of this CCA and isi
: ) provisions - i ules wi
results in legal action under the aforesaid Amo::txl:iegx;‘e? Aok Alr Act and HW Rl wil e
‘ s
w—
Regional Officer (I/c) -

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehiradun for kind

information please.
Vs
Regional Officer (Vc)
Annexure
Specific Conditions:

1. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fec
submitted by the applicant could be:assessed.

2. A solid waste generated from the hotel has to be disposed in so that
bodies/ground water/soil etc. does net take. place.

3. The hotel shall take adequate measures to control of noise from its own source so as to contiply with the
standards as may be applicable.

4. The hotel shall develop green belt within the:premises.
Hotel will cnsure that its kitchen waste/agro waste (biodegradable waste) will be disposed through

ion of surface water

w

composting.
. The hotel shall strictly adhere with the specific and general conditions issued with CCA order. Any vielation of

stipulated conditions may attract legal action under the provisions. of Water Act, Air Act and Environment
(Protection) Act and Rules made thereunder.
The hotel shall ensure dll safety measures and shall undertake periodical assessment by the competent

authority.

This consent is valid for Operation of 11 Nos. Hotel Rooms and 01 No. Restaurant only. If any change-in

hotel unit, must be obtained CTE/CTO as per rule.

9. The solid waste shall be disposed as per Solid Waste Management Rule-2016.

10. The waste water gencrated from the hotel'should be treated and.disposed ds per norms applicable,

1. The time to time direction issued by Hon’ble Court, MoEF CC, State Government, CPCB, SPCB will be
applicable on the hotel.

12. Land use of the hotel should be proper and valid as per the activity. In case any time if it is found that the

hotel is not having the valid documents this consent may be revoked.
13.In case of any complaint received against hotel and found correct, this CCA order may be révoked.
14. This CCA shall be issued under the final decision of Hon’ble NGT in matter Q.A. No. 463/2022.

(=

bl

8.

General Conditions:
1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three month

from the laboratory recognized by the MoE&F and shall report to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use-any new or altered outlet
for the discharge of effluent or gases erission or-sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action shall
be initiated against the applicant.

S. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP'S/ETP"s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficieney of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board"s officials.

15
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her unforeseen &ct OF event, such emission occurs or is apprey
other

such 'in-fon'nati | be rEPOﬂed to the Boa]'d’s oﬁ-“:es an:\\
) 2) qament. the production process connects q ;‘: )
)

ident of
any accident
ver due 0 id down, ‘ ;
B wh :::,ss of svﬂﬂdlﬂ“’ls mof failure of pollution &0
n i
.effect. 1l emissions be emitted through designated chi ¢y
in a manner SO that all e gnated c m“ey/m&m ?

" ivity, human habitation etc. by the i i o S

% of any damage 10 the 287 ".;"lmre.pmducﬂvfz' ediate effect and yh- f"Prmerat.mn of industr, 1

10. In case of 2 Y o stop P roduction in the industry with imm and such information shal] be Teporteq
Uk

'beiml"”mw ‘e industry shall be lizble to pay compensation also in such cases as decided by the
Board’s OHIE=

Authority. . .
Competent AUl nall apply before the 60 days of expiry of CCA or any change in production types/ production

licant sl 9 . J . Gk G
| l.ﬂ:a:il’;/m,m ufacturing process/capacity enhancement etc. or any ¢hange in effluerit discharge point or érission
caj

’ ith immediat
be stop shall operate

- ;’;‘:‘l‘mr d reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13, The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. details in the light of Form-14 of the Hazardous Rules shall be submitted to this Board-at the earliest.

16. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored. .

17. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

f¥—

Regional Officer (I/c)

Hotel Gaanga Forest View, Rishikesh, D.dun -4-
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